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THE HCN'BLE JUSTICE V. 3. MALIMATH, CHAlRM/iN

THE HCN'BLE MR. S. R. ADIGE, MMBffi (a)

Shri Ashish Kalia, Counsel for Petitioner

3hri K. K. Patel, Counsel for Respondents

O R D E R, (^L)

Hon'bleMr. Justice V. 3. Malimath s-

S^i/ithout prejudice to the rights of either party

which they may work out otherwise in accordance with

law, we dispose of this CCP with a direction that the

res pond 91ts shall immediately permit the petitioner to

join duty as Safaiwala, the post which he held before

he was given ad-hoc appointment as JCBC.

( ,3. R. A(nge )
Member (a)
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Chairman


